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FT.3M. 5146(30).—F21T TLHT 7, TET TSHNE ATATH, 1956 (1956 7T 48) (Frr =a# =9+
THTA I<F ATSTAT FgT TAT ) T 1T 3F T ITLTT (1) F T AT AT T2 AT TLH & G2 Tagd
AT TSTHRT HATAT T ATIG=AT HEAT F1.37. 713(E) @ 11/02/2025, ST AT o TSI, FATETI,
O I, @ve 3, ITEE (i) H FRTiora ¥ 7 off, g 39 Teor 7T & qudt forer § NH-931 3 3.1, 30.050
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[WT. . CE-RO/LKO/LA/NH-931/Bypass/2022-23/3D]
a9 FHE™, AT

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 12th November, 2025

S.0. 5146(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport and
Highways, 713(E) Dated:11/02/2025 , published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter referred to
as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule annexed to
the said notification for construction (widening/two laning with paved shoulder etc), Maintenance, management and
operation of NH-931 in the stretch of land from Km. 30.050 to Km. 34.900 (Amethi Bypass phase-II) in the district of
Amethi in the state of UTTAR PRADESH.

And whereas the substance of the said notification has been published in “Amar Ujala” and “The Times of
India” both dated "22nd February, 2025" under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.



[T &% 3(ii)]

HILT T TSIA . AHTYTL

SCHEDULE

BPrief description of the land to be acquired, with or without structure, falling within the NH-931 in the stretch of
land from Km. 30.050 to Km. 34.900 (Amethi Bypass phase-II) in the district of Amethi in the state of
UTTAR PRADESH.

|State: UT

TAR PRADESH

||District: Amethi

S1. No.

Survey/Plot
Number

Type of Land

Nature of Land

Area
(in Hectares)

Name of Land
Owner/Interested
Person

| 1

L 2

|Taluk: Amethi

|Village: Jangal Ramnagar

1

3279

Private

Agricultural

0.075

Mata Prasad Mishra
S/O Yamuna Prasad
Mishra

3280

Private

Agricultural

0.08

Ramakant Mishra S/O
Durga Prasad Mishra

3328

Private

Agricultural

0.001

Ramyas S/O Gagadin,
Gayadei W/O late
Gagadin, Suryanath
S/O Gagadin, Sudhir
S/O Gagadin, Ramkali
W/O Shyamlal,
Ghanshyam S/O
Shyamlal, Jaiprakash
S/O Shyamlal, Shyam
Sundar S/O Shyamlal

3329

Private

Agricultural

0.9

Hukumchandra S/O
Guruprasad,
Ramchandra S/O
Guruprasad,
Shankarpal S/O
Guruprasad,
Shivshankar S/O
Guruprasad,
Ramanchandra S/O
Guruprasad, Gudda
Devi W/O
Guruprasad, Kaushilya
W/O Sahabdeen, Asha
W/O Santosh Kumar,
Suraj S/O Santosh
Kumar, Deepak S/O
Santosh Kumar

3396

Private

Agricultural

0.025

Suryapal S/O
Ramnarayan, Hansaraj
S/O Ramnarayan

Village: B

ariyapur

6

1069

Private

Agricultural

0.079

Vinda Prasad S/O
Rajnarayan

1070

Private

Agricultural

0.076

Smt. Rampati W/O
Tej Bahadur
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8 769

Private

Agricultural

0.048

Girija Devi W/O
Swami Dayal,
Shivkumar S/O Swami
Dayal, Swami Prasad
S/O Swami Dayal

|Village: Raipur Phoolvari

9 1373

Private

Agricultural

0.0131

Amar Bahadur Saroj
S/O Jayantri Prasad

|Village: Baghvariya

10 332

Government

Non
Agricultural

0.005

Nala

|Village: Kherona

11 787

Private

Agricultural

0.025

Sandeep Kumar,
Kuldeep Kumar,
Ranjeet Kumar
Putragan Shailendra
Kumar, Smt. Shobha
W/O Shailendra
Kumar, Rajendra
Kumar S/O Shivraj
Bahadur, Rajendra
Kumar Sinha S/O
Shivraj Bahadur,
Rajeshwari W/O Shiv
Murti, Pushpa Pandey
W/O Kaushal Pandey,
Nirmla Devi W/O
Ramsamuj Jaiswal,
Rohit Kumar Singh
S/O Om Prakash
Singh, Ramakant S/O
Sheetaladin,
Tejbahadur S/O
Sudama Prasad

|Village: Birahimpur

12 380

Private

Agricultural

0.034

Sabbir Ahmad Khan
S/O Sahid Khan

|Village: Manipura Radhau

13 51

Private

Agricultural

0.003

Ramkripal S/O
Sadanand

14 52

Private

Agricultural

0.003

Ramkhelavan S/O
Sadanand

15 53

Private

Agricultural

0.003

Arun Kumar S/O
Gayatri Prasad

Total“

13701

[F.No. CE-RO/LKO/LA/NH-931/Bypass/2022-23/3D]
SHAIKH AMINKHAN, Director
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